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RULING BY SPEAKER

RE : PROPRIETY OF (I) TERMING ""VOTE-ON-ACCOUNT"" AS INTERIM BUDGET IN THE ORDER PAPER
OF THE DAY; AND OF CONVENING OF THE SESSION OF THE YEAR ON 29 JANUARY, 2004 WITHOUT
THE PRESIDENTIAL ADDRESS

Title: Regarding propriety of terming "Vote on Account" as the "Interim Budget" in the Order Paper of the day; and
convening of the first session of the year on 29 January, 2004 without the Presidential Address. (The point of order
disallowed).

SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, I have given notice on a very important issue. | would like your
kind permission to raise it.

MR. SPEAKER: Before you speak, let me remind the House that, in the Business Advisory Committee, it was
decided that we would start today with the presentation of the Budget at 11 o'clock and after the Budget, we would
be taking up the "Zero Hour' at 12 noon. | would request the hon. Members that their issues are no doubt important
ones and, therefore, | would be definitely taking up their issues, the issues which Shri Dasmunsi and Shri Somnath
Chatterjee want to raise, during the "Zero Hour'. Both the issues can be discussed by giving priority in the "Zero
Hour".

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, my issue is regarding the Budget itself. It cannot be taken up
after the presentation of the Budget. It is on the very constitutional matter pertaining to the procedure of the
House.....(Interruptions) It is not a "Zero Hour' issue. It is on the procedure of the House. | am on a point of
order..&€] (Interruptions) Here, | would like to get the position rectifieda€| &€, (Interruptions) My issue is not a "Zero
Hour' issue. It is linked with the very presentation of the Interim Budget and my point of order should be taken up
first and disposed of.....(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, | amon the very validity of this Session. | am raising the question of
constitutionality of this Session which is going on here.

MR. SPEAKER: Shri Somnath Chatterjee, this issue was discussed a few days back. The same issue which you
want to raise now was raised in the House and the Minister had replied to it. And since it was once taken upa€;

...(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, there is a judgement of a court of law which clearly states it. If it is upheld,
then the proceedings will become null and voida€, ...(Interruptions) Let me formulate it. My point is on the
constitutionality of this very Session.....(Interruptions)

MR. SPEAKER: | do not deny the importance of the questions which you want to raise. | have also read your point
of order which you want to raise today. But the only thing is, we have already decided that the presentation of the
Budget will be taken up at 11 a.m.

...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : The whole order of procedure is wrong.....(Interruptions)
MR. SPEAKER: If the Government has no objection, | may permit them to speak.
...(Interruptions)
SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, | would like to raise a very important matter.....(Interruptions)
MR. SPEAKER: | will permit you during the "Zero Hour'.
...(Interruptions)

MR. SPEAKER: The point of order will require a discussion and that may take longer time. Therefore, | will give you
the fullest opportunity to present your views during the “Zero Hour'.

...(Interruptions)



SHRI SHIVRAJ V. PATIL (LATUR): No, Sir. Our point is on the presentation of the Budget itself.....(Interruptions)
MR. SPEAKER: Please sit down. You may be brief and present your point.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, this is Parliament. Nobody can take the Parliament for a ride violating the
Constitution, violating the rules and violating the established conventions of the House.

Sir, in today's Order Paper, it is stated as 'Interim Budget'. Now, article 112 of the Constitution makes it clear that
there can be three financial statements. The first is the Annual Statement, the second is the Vote on Account and
the third is the Supplementary Demands or Demands for Excess Grants. The Constitution does not say anything
called the Interim Budget....(Interruptions)

DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, these things have been decided earlier.....(Interruptions)
MR. SPEAKER: | have permitted him to speak on his point of order.

SHRI PRIYA RANJAN DASMUNSI : Rule 204 categorically states 'Presentation of Budget.' We know that today is
not the presentation of the Budget. Rule 213 says that the presentation of Budget may be in two parts, namely, part
I'and part Il. Rule 214 says about the Vote on Account. We all know what is Vote on Account. Nobody may teach us
or preach sermons. Today's Order Paper says 'Interim Budget'. Practice and Procedure of Parliament by Kaul and
Shakhder says that, under Vote on Account, new services cannot be included to be charged from the Consolidated
Fund of India except in exceptional circumstances.

Mr. Speaker, Sir, besides the rules that | quoted, | would like to refer to page 719 of Practice and Procedure of
Parliament by Kaul and Shakdher. There it is very clearly said as to what is a Vote on Account.

In page 720, it says:

"As the purpose of a vote on account is to keep the Government functioning, pending the voting of the

final supply, it cannot normally be used as a means to obtain Parliament's approval for "new services". "
Finally, it says that even for "new services" money can be given from the Contingency Fund of India even at a time
when the Lok Sabha is in Session.

It says:

"It is for the Government to decide in what cases it would be necessary to withdraw advance from the
Contingency Fund for expenditure on a "New Service" when the Lok Sabha is in Session. As far as
possible, before such withdrawal is made, the concerned Minister may make a statement on the floor of
the House giving details of the amount and the scheme for which money is needed. In emergent cases,
however, a€!. "

Now, you have to justify, according to the rules, as to what is the emergency now. Is there any foreign invasion? Is
the country facing any serious natural calamity? Or is the country faced with any drought situation or will a drought
situation prevail after two months? What is the emergency now?

Mr. Speaker, Sir, it is not only this. According to the rules, one of the duties of the Standing Committees, which you
have composed, is to scrutinise the Budget. Here, | would like to quote the Rules of Procedure and Conduct of
Business in Lok Sabha.

In page 124, at rule 331G, it is said:

"the Committees shall consider the Demands for Grands of the concerned Ministries during the aforesaid
period; "

If any additional item is included or removed in respect of any Ministry's head in the Interim Budget, which has been
voted already in the earlier Budget, it should be referred to the Standing Committee again for scrutiny and it should
give a Report to the House.

If the House rises on 5" and the Session is over, how will the Standing Committees have a chance to discuss the
Budget? Besides this, in the Rules of Procedure and Conduct of Business in Lok Sabha, at rule 219, page 82, it is
said like this....(Interruptions)

DR. VIJAY KUMAR MALHOTRA : How do you know what is there in the Interim Budget? ...(Interruptions)



SHRI PRIYA RANJAN DASMUNSI : | am talking on the subject of rules. ...(Inferruptions)

DR. VIJAY KUMAR MALHOTRA : How does he know as to what is there in the Budget? ...(Interruptions) If there is
something in the Budget, then you can raise it. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : You have already said it in the Press. ...(Interruptions)

DR. VIJAY KUMAR MALHOTRA : How do you know it? Then, you are anticipating something. How do you know
what is there in the Budget? ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, in rule 219, about the Finance Bill you have said:

"At any time after the introduction in the House of a Finance Bill, the Speaker may allot a day or days,
jointly or severally, for the completion of all or any of the stages involved in the passage of the Bill 4€,. "

You have to fix a date to discuss the Finance Bill. If | am not mistaken, Mr. Speaker, Sir, the Business Advisory
Committee has finalised only two slots. One slot is to discuss the Demands for Grants in respect of Railways. In the
case of Railways, it was not Interim Budget. But in the case of General Budget, you have treated it as an Interim
Budget. The word 'Interim’ is not there either in the Constitution or in the rules book.

According to established constitutional procedures, only three statements can be made. First one is on the direction
of the President, which is Budget. That you have tactfully avoided. Shri Somnath Chatterjee will deal with that.
Second is the Vote on Account. You are not saying that it is Vote on Account, because you are careful that in Vote
on Account you cannot include new services unless there are some exceptional and emergent situations. You
cannot explain 'emergency", except saying that you have to go to elections and get votes. That is your 'emergency’.
...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS (SHRI HARIN PATHAK): You are afraid of
that. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : We are not afraid. We are very happy. We will soon get rid of you.
...(Interruptions) Now, you have allotted two days. The last day is for other business. So, how will the House
discuss Finance Bill clause-by-clause, including cut motions?

This was how we thought of it. Even if the House could sit for another few days to discuss it in depth, the heavens
will not fall. The Government has taken the whole Parliament for a ride that whatever it will do, we will support it;
whenever it comes to the House in a manner it wants, we will support it....(Interruptions)This is not genuine.

Sir, you are not only presiding over the House but you are presiding over the destiny of the Indian democracy in
Parliament. This is how they are behaving and this is how they are doing it.

The hon. Member asked me: "How do you know what is coming up in the Budget?" He said it as if the Ministry
respects Parliament and it declares all the sops on the floor of the House without going to the media ten days
before calling the Parliament. This is why | object to it. The words "Interim Budget" are improper. It is not in
consonance of the Constitution and the Rule Book. If it is an Interim Budget with all new services, all the Demands
for Grants as entered in the respective demand should be sent to the Standing Committee to make proper scrutiny.
Otherwise, they are insulting the authority of the President of the Republic by using the expression "Interim Budget."
Mr. Minister, you are by-passing the Parliament; you are deliberately ignoring the provisions of the Constitution.
Therefore, Sir, | need your ruling in this matter....(/nterruptions)

SHRI SHIVRAJ V. PATIL : Sir, | have a point of order to raise.

MR. SPEAKER: Are you on the same point of order?

SHRI SHIVRAJ V. PATIL : | am on a different issue...(Interruptions)

SHRI SUDIP BANDYOPADHYAY (CALCUTTANORTH WEST): Sir, | want to mention one thing.
MR. SPEAKER: What do you want to mention? His point of order is before us.

SHRI SUDIP BANDYOPADHYAY : | will speak only for a minute. | want to be clarified by Shri Dasmunsi. He said
that the particular words "Interim Budget" do not appear in the Constitution. The point is that the very word "Budget"”
itself does not appear in any part of the Constitution. It is also to be clarified whether the word "Budget" appears in
the Constitution.a€; (Interruptions)



SHRI PRIYA RANJAN DASMUNSI : You have not gone through the Rule Book....(Interruptions)

SHRI SUDIP BANDYOPADHYAY : It is mentioned that a statement of accounts would be laid. So, the word
"Budget" does not appear even in the Constitution.

SHRI PRIYA RANJAN DASMUNSI : What the Constitution says is of the Annual Financial Statement, the Rule Book
says, it is "Budget." There are no words like "Interim Budget." ...(Interruptions)

MR. SPEAKER: Now, the matter is clear for him.

SHRI SUDIP BANDYOPADHYAY : As | said earlier, the word "Budget" does not appear in the Constitution
anywhere. It says of the statement of accounts. These are the particular words used in the Constitution.&€|
(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : | would like to add one thing here. The Constitution says of the Annual
Financial Statement, VVote on Account and the Supplementary Demands. Mr. Law Minister, | may not be a lawyer
like you. But | have also learnt law. The law is derived from the Constitution. The law of Parliament is the Rule
Book. It is derived from the Constitution. Please read that word "Budget" mentioned in the Rule Book. Please do not
look at it blindly. This is how you always mislead the court and the Parliament....(Interruptions)

SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, | wish to raise a basic and fundamental question about the
Constitutional validity of these proceedings.
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SHRI SOMNATH CHATTERJEE : You are already looking good. Why are you upset?...(Interruptions)
DR. VIJAY KUMAR MALHOTRA : You are not a fundamentalist!
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| am not ever questioning the undoubted authority of the hon. Prime Minister to recommend the dissolution of the
House earlier than the scheduled time. He has already met the hon. Rashtrapati in this matter as we come to see in
the newspapers because the Opposition is never taken into confidence.

Secondly, we are not afraid of elections. Let elections come. | do not have to go to advertise in the newspapers for
the purpose of getting votes.

There is a specific provision. | am reading the Constitution of India. Please tell them the importance of this Book. It
says:

"At the commencement of the first session after each general election to the House of the People and at
the commencement of the first session of each year, the President shall address both Houses of
Parliament.. "

Sir, may | have your kind attention?
MR. SPEAKER: | am drawing the attention of the Minister.

SHRI SOMNATH CHATTERJEE : Please ask themto listen peacefully because | know that they will be shouting
soon and they will not allow us to do anything. Kindly see this. You have been involved in this matter. The Presiding
Officer of the House has taken a certain decision, according to me — | submit it with all humility and respect -
contrary to the clearest provisions of the Constitution of India. Kindly read this. Kindly take this
page....(Interruptions)

DR. VIUAY KUMAR MALHOTRA : Do not charge the hon. Speaker.
SHRI CHANDRA SHEKHAR (BALLIA, U.P.): He has not mentioned anything. ...(Inferruptions)
SHRI SOMNATH CHATTERJEE : Kindly see article 87 of the Constitution of India. It says:



"At the commencement of the first session after each general election to the House of the People,"
this does not apply now,

"and at the commencement of the first session of each year, the President shall address both Houses of
Parliament assembled together and inform Parliament of the causes of its summons. "

The question is very simple. Is this the first session of this Year? ...(Interruptions) 7 smuat gegrersit 7€ 21 This is
something else.
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SHRI SOMNATH CHATTERJEE : | know that | have upset you. This is the summons that we have got this time
from the Secretary General. It says:

"I have the honour to inform that under Rule 15 of the Rules of Procedure and Conduct of Business in
Lok Sabha, the Speaker has directed that the Lok Sabha, which has adjourned sine die on 23™
December, 2003 will resume its sittings at New Delhi on Thursday, 291" January, 2004."

Therefore, there is the clearest statement. It is a fact that it was adjourned sine die on the 23™ December last year.
Ordinarily and certainly, if it was in the middle of the year, there was no question about it. If it was adjourned during
the Winter Session or the Monsoon Session, nobody would raise a question. The question is this. Why did the
Constitution provide that before the first session, the President must address the House? What does "first session"
mean? The first session will mean first in point of time. This is creating some amusement even in the mind of the
esteemed colleague the hon. Finance Minister who is going to commit an outrage soon. May | read this which is a
Bible to this Government? It is a U.S. Publication called Black's Law Dictionary.&€} (Interruptions)

DR. MURLI MANOHAR JOSHI : Atter Das Kapital, you are now referring to this!

SHRI SOMNATH CHATTERJEE : What can I do when | find this jamboree here?...(Interruptions)

DR. MURLI MANOHAR JOSHI: Please refer to your Bible and Quran. Do not refer to it.

SHRI SOMNATH CHATTERJEE : | will read the Quran.

DR. VIJAY KUMAR MALHOTRA : What happened in the Leaders' meeting? Why did you object to it there?

MR. SPEAKER: Hon. Members, please take your seat.
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SHRI SOMNATH CHATTERJEE : Mr. Law Minister, let me make my submission now.

DR. VIJAY KUMAR MALHOTRA : What was your leader doing there? Did your leader accept there? i@ #ifén # 11 a1
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SHRI SOMNATH CHATTERJEE : Probably, you have advised him wrongly. ...(Interruptions)

MR. SPEAKER: | have requested the hon. Members to be brief.

SHRI SOMNATH CHATTERJEE: What is the meaning of the words "first session"?...(Interruptions)

Mr. Speaker, Sir, we are discussing the Constitution of India, not the Business Advisory Committee, which is much
more fundamental than any other decision. No one in this country can ignore or override the Constitution of India. |
do not have to say this, but | have to because of the interruptions that are coming in. Nobody can do that.

Sir, what is the meaning of the words 'first Session'? It is very well recognised. At least, our esteemed Law Minister
will know it and he has been following it. ...(Interruptions)

SHRI KHARABELA SWAIN (BALASORE): Mr. Speaker, Sir, he will not follow anything decided in the Business



Advisory Committee. What is this? ...(Interruptions)

SHRI N.N. KRISHNADAS (PALGHAT): Mr. Speaker, Sir, what is happening here? You have allowed Shri Somnath
Chatterjee to speak. Why is he objecting to it? ...(Interruptions)

MR. SPEAKER: | would request the hon. Members to listen to Shri Somnath Chatterjee who is on a point of order.
The point of order is on the procedure to be followed in the House. | am there to reply and | am there to give a ruling
on the issue. Let the other Members not disturb him. | have also requested both the Members to be very brief. Shri
Priya Ranjan Dasmunsi adhered to it and he was very brief. | would request Shri Somnath Chatterjee also to be
very brief and complete his submission quickly. | would request hon. Members not to disturb him because we have
to go to other important business as early as possible.

SHRI SOMNATH CHATTERJEE : Sir, my strength is not the time | take because of the importance of the issue.
MR. SPEAKER: Yes.

SHRI SOMNATH CHATTERJEE : Sir, | was reading one of the most recognised legal dictionaries which says: "A
Session is the whole space of time from its first assembly to its prorogation or adjournment sine die". This is very
clear. A Session can be put an end to by prorogation or by adjourning it sine die, as this authority has said. A gap
of six months is the provision that is made in article 85 between one Session and the next Session. Otherwise, it is
not possible to say simply that it was kept adjourned sine die, and so we can go on extending the time. Ordinarily,
as | said, under Rule 50, if there is no constitutional bar or a constitutional requirement, certainly the Speaker can
resume the sitting by issuing a notice, if it was any other Session.

Sir, now, | submit, at this point of time, this is the first Session of this year because the earlier Session was
adjourned sine die. That Session came to an end. So, this is the first Session of this year. There is no concept of a
continuing Session in the first Session of the new year. You cannot say that | am dividing it by saying that | have
adjourned it sine die. Now, in point of time, this is a new Session and the first Session. The words used are not
'new Session'. The Constitution makers did not say that only a 'new Session' will require an Address by the hon.
Rashtrapatiji. The significant words are: 'first Session'.

Now, what is the effect if there is a violation of this article? The matter is not res integra. It has been decided by the
judgement of the Calcutta High Court as early as in 1966 that if there is a violation of this rule, the entire
proceedings are unconstitutional and the Practice and Procedure of Parliament by Kaul and Shakdher is approving
this. They have referred to this book of Kaul and Shakdher as an authority for the proposition that without an
Address by the President, it will be illegal and unconstitutional. At page no. 167 of Practice and Procedure of
Parliament by Kaul and Shakdher, there is a reference to the case of the State Legislature. So, the article referred
there is article 176 and the relevant article here is article 87. It is said that if a Legislature meets and transacts
legislative business without the mandatory provision of an Address by the Governor when required under article
176, its proceedings are illegal and invalid and may be questioned in a court of law and precisely that happened.
There was a case before the Calcutta High Court whether the Governor of West Bengal did address the first
Session of the Assembly or not.

It was held that, factually, he did. But it was very clearly held in that judgement about any non-compliance with the
mandatory provisions. The words are: 'shall address' and not 'may'. It does not depend on the decision of any
particular dignitary howsoever high position he is occupying. Therefore, it says:

"If it is established that President did not address or Governor did not address, although he was required
to do so, the whole proceedings will be unconstitutional and illegal. "

That is my submission. The first session is this session because it has been called after the adjournment sine die of
the earlier session. There is no pending session. There is no question of a pending session in the new year. There
is no question of language. It is not a new session. It cannot be said that the earlier session has not ended.
Therefore, it is a new session.

It is a question of first session. Therefore, my submission is this. As a first session, which has purported to
commence here without the address by the President of India, and the Constitution wants it in the beginning of the
year, the President must tell the country through the Parliament as to what are the policies and programmes of the
Government. They have not done it. Therefore, it is the grossest violation of the Constitution of India. It is a wholly
unconstitutional sitting that is going on. Therefore, | am not going into the Budget. People know what is in the
Budget. Another Rs. 40,000 crore will be doled out. It has not been actually done but promised to be doled out.
Ultimately, nothing will happen because they will not be there to implement it. ...(/nterruptions)

Mr. Speaker, Sir, this outrage on the Constitution be stopped here and now. That is my demand.



SHRI SHIVRAJ V. PATIL : Sir, | shall be very brief. | endorse all that Shri Somnath Chatterjee has said. In article 87,
the most important words are 'shall' and 'the first session'. If | am allowed, | will read it again:

"At the commencement of the first session of each general election to the House of the people, at the
commencement of the first session of each year, the President shall addressa€; "

Now this is the first session of this year. ...(Interruptions) | did tell the Minister of Parliamentary Affairs that her
fluency in language will not overcome the logic of the law and the technicalities involved in it. You are a witness to
that, Sir.

It says about 'the first session of each year'. Is this not the first session of this year? ...(Interruptions) Shri Somnath
Chatterjee has very correctly pointed out that a sine die adjourned session is also the first session of this year. If
this is the first session of the year, article 87 makes it mandatory on the Government to see that the President of
India addresses that session. The President of India did not address this session. This session is the first session,
Sir.

Moreover what kind of trick has the Government played on the Parliament? | will read out from page 167 of 'Practice
and Procedure of Parliament' by Kaul and Shakdher. It says:

"The President in exercising the power to prorogue the House acts on the advice of the Prime Minister."

The President has to prorogue the House on the advice of the Prime Minister. It is the Executive that forwards the
letter to the Speaker. The Speaker forwards the letter to the President. | must submit that the Speaker has a
minimum role in this. The most important role that is played is by the Executive. It is by the Prime Minister who has
to send a letter to the President for prorogation. Why has the Prime Minister not sent the letter to the President? We
are told on the floor of the House by the Parliamentary Affairs Minister herself that they had decided to hold the
election. That is why they did not write a letter to the President.

This is a confession. This is an admission given on the floor of the House.

Now, if they were deciding to hold the election, they could have prorogued this House. This House could have been
addressed by the President and after the President addresses, the President's Address would have been discussed
on the floor of the House. The President's Address would have shown to the people and to the Members about their
performance and we would have criticised them. This opportunity is not allowed to the Members sitting on the
Opposition Benches. Is this not colourable exercise of law?

The constitutional law provides that in the first session the President has to address both the Houses. In order to
avoid the Address by the President, the Prime Minister or the Head of the Executive is not writing to the President.
This is exactly using the law in order to defeat the law. The law is very clear. It says the first session, not a session
when it is held after the prorogation. The dictionary says and the courts also will say that the first session is first
session. This is the first session simply because it is a continuation, simply because it was sine die adjourned and it
was not prorogued, this does not lose the character of the first session of the year. If this is the first session of the
year, if this session is not addressed by the President, then everything done is illegal and that is according to the
ruling given by the Calcutta High Court and this can be challenged in the court of law. Why should it be done?
Anybody can go to the court of law and challenge it. The court of law can be told that the Government is giving the
sops through advertisements without coming to the Parliament and the Budget is presented and it is discussed only
for two days and the President Address is not given and the Members are not allowed to discuss the President's
Address. Is this not a colourable exercise of the law by the Government itself? If it is there, we seek your ruling on
this point.

| am just pointing out the issues on which the ruling is given. Is this the first session of the year or
not?...(Interruptions) Is this the first session of the year or not? | am underlining, | am defining. | do not want to put
you it in an embarrassing position. The prorogation is the responsibility of the Government, but giving a decision
whether this is the first session of the year or not is your responsibility. We would like to seek from you whether it is
the first session of this year or not. If this is the first session of the year, was it incumbent on the President to
address the House or not?
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MR. SPEAKER: Shri Athawale, they have not asked the ruling from you. Please sit down.
...(Interruptions)
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MR. SPEAKER: Please take your seat. Shrimati Sushma Swaraj, you can speak now.
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#t eRF rews : seny o, AT WeR @ ford w1 3iftw aoie € ok wuR ford ofafRm awie 2, T W ffori

sHiadl T @RS see S, 7§ a1 aept, 9w e, § o 9@, 39S snead W g8l 989 81 W@l gl g3 oA o1 6 g
H 9 BF & 915 o &9 Y guic 3t TR | 37w 31| «ifd I8t |1 wduie W 9o T 81 Ue we 4 frave et ot |
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i Brads= e @ Ry aoie o€ & o T8, 98 Ted Al ) 2 79 $aEl fF d1e o taiee H R g9 Juie d Rwve Ruriddw & '
# 74 wfdw =<t go @ T hat should also go to the Standing Committee. a1z va 3% F&ht 21

siterelt e @St - s A, w0 gen, Fn T gen, ¥% Wi faw w3 Sft A @iel, @@ g werm| @ife Set 9@ Seet emafy € 5 fofw
Tuie 9 7 Fiecteqyd ¥ € 3R T Wt g # € @ o1t $eRH gue A o vl F qa § 6 g9 I 9% I B smav@dar 7€ €, F I A
IETERT 7@ W& § - TP TP WA BT AR TP qU WG FT @ W@ g af 1996-97 # w9 st Rrawwt ftowfee drowfiT siftrerd o, e 9,
TR AqTe e fogwa @ R #@3ft 9, sreer S, # =1 g% wgen ara ug & g - Mr. Speaker, Sir, | rise to present the
Interim Budget for 1996-97. ar@ # af 1998-99 & v it wwrda Rz =y == 9, s w#7 &1 wg % § - Sir, | rise to present the
Interim Budget for 1998-99. s 73t a8 T8 3t sawmamar 78 ¢ & g0 918 iR feht o it owva 2

<& ot e TSt wied B ara, WEAR &1 9T 20 A9 B Te A€ A Tg 9 g9 |eA A o | A qegper R 7w 49 €, ww
@ IRowH wiwe 7 T8 79T Sorar o 3R 4t vt wifee o 7 agd favge Tl & oma arelt ol 7@t v&ff| 3gdw a1q 7 5 9 ot vt € ®
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U 9T Sfd Tb WA BT AT TEl §Idl, 9 b TS WRAT &l €I, Ta D AT Bl Y: eIl Sl Hhal 8| 36D AAa€| (gaen)

SHRI SOMNATH CHATTERUJEE : There is no constitutional bar. Only for the first Session there is a bar. | said that
in regard to other Sessions, there is no bar. If it is the first Session, under Article 87, the Speaker cannot override
the provisions of the Constitution.

At o @RS ;o9 AfSd, # 9 E g G q161 A9 9Bl A1 @ °F 9 {3 W G AR /@ w9 SR TE Biell, 91a 9F o1 o
U TE BT 3R WIS TS TSor [l T B9 1 AR A1 e & 1 g8 441 dve 7@ gran a8 Second part of the last Session
g &, # a1 g < €158€] (aue) A SET Y P US UFER FE W@ §, DIt TS IHER S g argaa 24€) (aum)

MR. SPEAKER: Please keep quiet now. Let us listen to the Government.

Hiadt AT WS : 3R MY RfiE € O Bid U8 THER B d1gddl 18] ¥ g A o | T8 TS ¥ g 8 3T Bidl S AP ¥ Ughy
Farr &1 ¥ Bl TS IHER B USHT GAT & € el TE Hal T 2 P T9 a9 uReT T g 31k |1z 31 geur fhan T ged AR
AT ST 2 A1 98 Afbs T off ¥ dre A9 FEdran 8, 98 7 de T g 81 oMU U & @ise w4 g

SHRI SOMNATH CHATTERJEE : This is the first Session of the year, not a new Session of the year. This is the
first Session of the year. The words here are not new Session. What is the meaning of first Session'?
...(Interruptions)

sitadl A @RS @ B U8 THER &1 U 169 Fraferd| € (craum)

SHRI SHIVRAJ V. PATIL : | request the Parliamentary Affairs Minister to enlighten us as to whether this is the first
Session of the year or not. ...(Interruptions)

SHRI SOMNATH CHATTERJEE : If it is during the Winter Session or the Monsoon Session, | would not have
raised this question. This is the first Session of the year. The Constitution makes a specific provision in this matter.



...(Interruptions)
MR. SPEAKER: You have made your point.

SHRI SHIVRAJ V. PATIL : Anybody sitting on the Treasury Benches can enlighten us, 'Is this is the first Session of
the year or not?' ...(Interruptions)

SHRIMATI SUSHMA SWARAJ: No. ...(Interruptions)

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF COMMERCE AND INDUSTRY (SHRI ARUN
JAITLEY): No. ...(Interruptions)

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT, MINISTER OF SCIENCE AND TECHNOLOGY AND
MINISTER OF OCEAN DEVELOPMENT (DR. MURLI MANOHAR JOSHI): No. ...(Interruptions)

SOME HON. MEMBERS: No. ...(Interruptions)
SHRI SHIVRAJ V. PATIL : Voting does not make male into female and female into male. ...(Interruptions)
MR. SPEAKER: Shrimati Sushma Swaraj, please go ahead with your argument.
...(Interruptions)
Al qrET WS - T ggell ar e gan €1 &€ (aum)

SHRI SHIVRAJ V. PATIL : You have to enlighten us logically whether this is the first Session of the year or not.
...(Interruptions)

DR. MURLI MANOHAR JOSHI: She mentioned about as to what happened in 1962. Please listen to her.
...(Interruptions)

it arevr Steeft : ey wEIRy, T St B U A R G &, 3t ard g @ et €] (araum)

SHRI SHIVRAJ V. PATIL : Sir, the Law Minister and the Attorney-General should have advised the Government
correctly on this matter. They have not done so. ...(Interruptions)

MR. SPEAKER: | do not appreciate these interpretations. Please do not interrupt her.
...(Interruptions)
MR. SPEAKER: | do not appreciate this. You are not to interrupt the other Member. ...(/Interruptions)

SHRI SHIVRAJ V. PATIL : The Law Minister or anybody who has advised the Government on this point is
responsible. ...(Interruptions)

SHRI ARUN JAITLEY: | am not responsible for your lack of information. ...(Inferruptions)
MR. SPEAKER: Nothing will go on record except what Shrimati Sushma Swaraj says.
(Interruptions)™®

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): May | ask one question? ...(Interruptions)

* Not Recorded.
MR. SPEAKER: | have not permitted you. She is not yielding.
...(Interruptions)

MR. SPEAKER: Shrimati Sushma Swaraj, only what you say will go on record.
il Y @St : EE off, 3FR IMUST Wfert F Han @ @ @ F omud! Heen Arecht § P o fderE 7 wfom  wed € 5 uw
Hee W T8 2, a8 ARedl 1w 9 @ diged w9 &1 gEw =01 21 &€ (2aur)

MR. SPEAKER: | do not know why you are all standing. Please sit down. A constitutional point has been raised. |
am going to give my ruling on the issue. You cannot interrupt the Minister like this. Please sit down.



...(Interruptions)

MR. SPEAKER: You have every right to raise points of order. The points of order have been raised by very senior
Members. The Government have a right to reply on what they have said.

...(Interruptions)

MR. SPEAKER: Please sit down. | will not tolerate this. The Government is replying to the points of order which
have been raised. | am going to give my final ruling. In the meantime, you cannot interrupt the Minister in the way in
which you are trying to do. Nothing will go on record. Please sit down.

A very serious point was raised. This is the question on procedure. The serious point has to be replied by the
Government. | am also making my mind on the issue. In the meantime, you cannot say that we will not listen to the
Minister. Please sit down.

SHRIMATI SUSHMA SWARAJ: 'Prorogation' means termination of the Session. Winter Session was not terminated.
It was adjourned sine die. It has been reconvened. t&-al ar =&l afew foel Tara aif § 56 @le GW § AR IaE0T HivE § 3k
9 ST §8 B WA D ¢ a1enet S, ¢ aR 75 R a9 avedl e wwr A gow ¥R 7= gan| &€ (aum)

MR. SPEAKER: | have not permitted anybody to speak except Shrimati Sushma Swaraj.
...(Interruptions)

A G @S - W), T8 B A1 ah4@ 21 §€) (2aam)

MR. SPEAKER: No, she has not yielded. | am not listening to you. | am not taking it on record. Please sit down.
(Interruptions) *

MR. SPEAKER: This was agreed in the Business Advisory Committee.

st e T | O B AT A9 | e W W @ a6 9 B 9 g §1 &€) (araum)

eqE HElRd g W o, 3 aifere |l Shrimati Sushma Swaraj, you can go ahead.
...(Interruptions)

MR. SPEAKER: Please sit down.

Hiad FHT WRIS @ AERY, "G Qg A 8, @I 8, oAl s ad far & & wween 99 81 # 9w & off wwen gt g1 sw A
A {F M | A 9P SE1 U BT oG @1 el wReT Ry 4, G |@ga-sE eF ® 9, It S-SR wen 2 91 98 9 Ugel 9

BT & TE WS AT AT 2 Y B TS AHER &1 [FId BT Y3 169 SRy | I9d urw foran &1 &€| (aaum)

* Not Recorded.

SHRI PRIYA RANJAN DASMUNSI : Sir, | listened to your own concluding speech on 23" December. In that
speech, you said about the Session's story, the end of the Session and then the National Anthem was played.

..\ Interruptions r. eaker, Sir, you refer to your own speech made on ecemoer.
(Interruptions) Mr. Speaker, Sir, you refer to y peech made on 23" D b

HiAdl AT ERIS  S1Sd Al q91 | 818 R gU A, |iga-SrE Geoid 81 & 1] 75 {7 weln| a9 ' qReT 7@ ger ol 8€ (aum)
1962 ¥ it ¥R g¢ e wa G- garl &€| (Faum)

SHRI SHIVRAJ V. PATIL : That was in the same year. Please do not mislead the House. ...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : That was in the same year. ...(Inferruptions)

At qrn W@ ;e wEIe, a8 139 e ' B 144 @9 B gE @S 8| 98 T w9 TE 2| 39 af &1 ag ggen v+ 7@ 2| a€| (=@
TEE)

SHRI SOMNATH CHATTERJEE : What is the meaning of the words in article 877 ...(Interruptions) That is the
point. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : | would like to make it clear. | am prepared to resign from the membership. Sir,
in Rajiv Gandhi's time, it was in the same calendar year and not in the new year. You check it from the record book.



HAdl AT WS | R & Iad H BN gt A T4 97 2, O R By @5 e 9 91ga-318 geeH @vs, WY S-@i I @
3HY Ug 9 I €1 &€, (raur)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, | challenge Shrimati Sushma Swaraj. Let her prove it. During
Rajiv Gandhi's tenure, it was in the same calendar year that the Session adjourned sine die. The next Session was

not in the new year. She should not take this plea. Shri Somnath Chatterjee said that it was in the first Session of
the new year and that was in the same year.

sitadl e @RS W o Fiffare sfer ffg) F a7 o @ § 5 g7 T w5 T 21 77 13 e wwm B 147 79 B gE W1 7
&€, (raar=) This is the second part of the Fourteenth Session of the Thirteenth Lok Sabha. ...(/nterruptions)

SHRI SOMNATH CHATTERJEE : What is the meaning of the words, first Session of each year' in article 877 It is
uncertain. ...(Interruptions)

SHRI SHIVRAJ V. PATIL : Now you clarify whether it is the first Session of the new year or not....(Interruptions)

Hiadt AT WIS | 7EIRY, 3R & 9ad ¥ 8 arell |, df B 74 WA 7, 91 36 TR B A IaE0 8, 99 §F 1 4R By &, @
AT DI WIEA-S18 TS S B d8, Ab T DI §F Q-1 (5T T 379 | TS 21 Fa9, 1963 HI SSEWT ¢ 9d AlD TH TF DI §
R 5y famm, @t & v & Q%= B ma| &€ (Zaum) & e et § 5 7w 136 e v B 149 ' B g W7 21 /R, o
wfer §forg| &€ (aur)

3edt dird |HT B9W HRAT gY 1 75 R 9t #1G€] (araum)
st Rrader qraFE @ gurEEl ot @ O W N SR D e W gH At @ e IGE] (caam)
ft wifacdra AT (FATgan) @ A R I B TRE 2 W@ 218€] (Fagm)

SHRIMAT | SUSHMA SWARAJ : Sir, this is an open and shut case....(Interruptions) sma wferm @, s 134 @ w1 &
14d T3 BT UV RO 2 |13€] (FaUE) ¥ 2004 B TAT WA &l 2 39 S ARAYIGE] (@)

MR. SPEAKER: Hon. Members, please sit down. | have allowed Shri Chandra Shekhar to speak now.
...(Interruptions)
SIS PAR AEIAT © 31egeT Sft, g7 garen, R iR Wy &1 315 oo difog1a€] (2raurm)

SHRI SOMNATH CHATTERJEE : Sir, this has the same effect of what | have pointed out. | have given the meaning
of 'adjournment sine die'. ...(Interruptions) | have read out from the dictionary the meaning of the word 'session'.
...(Interruptions)

St TEER | =y Sfl, A el ot 7 U6 & 9drd Soil € {6 98 39 9Ia &1 Hed &1 Ugdl AfedeE § A1 81, SAfay Jae g6 &1
B fRy| WRreT, B oft e | A HHAT Tumelt s iR frearar W wE Te wadt| g9 aread g, I Wew $9 &E df e, fafy
0 off 7 a2 AR @ Fer 5 a8 $9 WA BT HIA BT Ugen ifawE T, THA ToAd a1 3T BIY TS B Whelt| PR Tg A §, PR P
o= BI$ aaedn oft @1 W wawen # 9 s AfRy) Pl ok el B gEw orf dav BIE 9 T wet W € ok A & B b =l
T 81 $9 Ao $ T8 ggcA e § 3R rR et FHRvrasr ey wgufer St &1 wmor 7w " v v o gyl St | o o o A
Hed A of o | T8 91 B 7@ € feamer iR 3w @ iR Had Wead @1 g @1 S 8 W 218€] (araumE)

Hiwdl e w@as @ sere S, § geedaR St BT W Bl g 92 del 6 B1g waven E 218€] (aumE) #1% fearEr 215€] (=@a)
af% 7 2004 BT TEAT FH RAT AR SR AT A Al T€ A1 2004 HT Tl ARAe | I8 1387 Ap 1 B 143 A BT g/ W0 B,
9 2004 T UGS JAfRaw & 7 A€, (@aum) Fw ara fafy w@=t o 78, § o7 @ A€ (sauE)

Sl. Al AR Sl s=iq ol fAfRex &1 M foan & A =g 6 9 39 IR # 3o Wt S1a€, (aur)

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF COMMERCE AND INDUSTRY (SHRI ARUN
JAITLEY): Mr. Speaker, Sir, Shri Chandra Shekhar has made a statement and raised a very important question.
Which interpretation is correct is for the hon. Speaker to decide and not really for any one of us to decide.
Therefore, | would certainly join my colleagues on the other side and invite a ruling from you whether this is the first
Session of this year or a continuation of the Winter Session of last year. The Winter Session was merely adjourned.
It was not prorogued. ...(Interruptions)

As per Kaul and Shakdher's Practice and Procedure of Parliament, page
183:

"Termination of a session of the House by an order made by the President under article 85 (2) is called



'prorogation’.

Now, the fact is that there is no prorogation of the House because there was no termination. Therefore, the Winter
Session of last year continues. ...(Interruptions) This is not the first time that this has happened.

12.00 hrs.

Exactly an identical situation took place in 1962. | again quote from page 183. On page 183 it is mentioned in the
footnote:

"The Third Lok Sabha was adjourned on 11 December, 1962, till 21 January, 1963, with the result that its
Third Session which commenced on 8 November 1962, continued till 25 January, 1963 and the House
was not prorogued during the period of adjournment."

Therefore, what started on 215t January, 1963 was the continuation of the last Session and not the first Session.
Therefore, no President's Address under article 87 took place. Today, the situation is identical to 1962 and 1963.
Therefore, | seek a ruling from you - fieareR &1 yaR a=d@R St 3 e & a1 49 fear 27

MR. SPEAKER: | have heard the Members. | am giving my ruling on this now. | have made up my mind.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, before you give your ruling, since Shri Arun Jaitley, the hon. Minister of
Law and Justice, has cited, you may take time to go through the proceedings of the House. At that time, China
invaded India and, in fact, the House was adjourned. ...(Interruptions)

SHRI SHIVRAJ V. PATIL : Sir, before you give the ruling, ...(Interruptions) Your ruling is going to bind us for years
to come... ...(Interruptions) We will beseech you that this ruling of yours will bind this House for years to come so let
it be a considered one.

Now, in extraordinary circumstances, the Emergency powers available to the Government are used and the
inherent powers available to the hon. Speaker are also used. We do not use the extraordinary power. Now, the first
and the most important point is - was the Budget passed in that Session? Was it non an Emergency? Is this not the
next year? This is not 2003. This is 2004. This is the first Session of the year. There is no Emergency. Heavens
would not have fallen if the President had addressed and for four or five days more the House would have sat. So,
we request you to give the ruling which will not create a problem for the future but which will guide this House in
transacting the business in the future also. We do not give the ruling to overcome the difficulties in one case.
...(Interruptions)

Hadt QAT et RS St arg feEr srhr # |, Fraw T8 gge S| S (s IR Sl Wl A BT B §, Dl (IS AHER A HEl
2, 99 ot | g ST Teud B @ 18 A= @1 I, ot 4 < ured A e 4€) (@) dge W9 BT 98 SEN WS AT WA, 98
T A T B 3R I8 U AR e, i AR g1 | MY wier AY fF GRedl A v ® 14 6F T 98 AN =ROT B, TS AT A A&

g1&€] (aur)
st sitgenTer STTaadare © 1962 &1 il 7Y HIT &Y @ 8, 1962 ¥ e gavord! oft| &€ (araum)

SHRI SHIVRAJ V. PATIL : The book on the Pratice and Procedure of Parliament by Kaul and Shakdher has not
addressed this. ...(Interruptions)

A Hrads= sraHE @ A9 e e wieiEr € % oy wiewr <9 & wHa g6 g | enve! wier |1 RRia €, dfee siet wfer a1 &
el 3T ESH &I SR GAT ST fF 23 fFaar &1 189 fa 81 & g8t a1 Far o1 13€] (aur)

MR. SPEAKER: Hon. Members, | would like to give my ruling on this important issue now. | have heard several
Members and | have made up my mind to give the ruling on this important issue.

...(Interruptions)
MR. SPEAKER: | have already started giving my ruling.
...(Interruptions)

SHRI S. JAIPAL REDDY (MIRYALGUDA): The argument given by the Law Minister does not apply because
national emergency was in operation in 1962 following the Chinese aggression. ...(/nterruptions)

HAdl AT RIS @ goRH IRES St 7 1987 H WHI Ueui+ DY g¢ 941 Pel A1a€, (aur)



SHRI ARUN JAITLEY: Article 87 is not suspended. It is only article 14, which was suspended, and not article 87.
...(Interruptions)

MR. SPEAKER: Shri Priya Ranjan Dasmunsi, Shri Somnath Chatterjee, Shri Shivraj Patil, Dr. Raghuvans Prasad
Singh, Shrimati Sushma Swaraj and Shri Arun Jaitley have enlightened me on this very important issue.

...(Interruptions)

Let me at the outset make it clear that the rulings of the Speaker are generally in accordance with the rules, the rule
book and also the Constitution of India. At times, it so happens that the issue requires ruling of Chair and in such
circumstances the precedents are seen. If the precedents are not available, then the presiding officer has to make
up his own mind and give a ruling on the issues which are raised. In this particular case, fortunately, there are rules
of procedure as well as definitions to guide us. | have gone through Erskine May's Parliamentary Practice. | would
like the House to listen carefully to the ruling which | am now going to give.

Firstly, let me refer to Erskine May who has given, fortunately, a definition of the term 'prorogation’. He has said :

"A prorogation terminates a session; an adjournment is an interruption in the course of one and the same
session.”

Therefore, the point which was raised here about prorogation has been made clear by this definition.

Shri Priya Ranjan Dasmunsi, at the outset, when he started his argument on the issue, had said that this cannot be
treated as an interim Budget. Therefore, I had to go through the precedents to see whether this can be treated as
an interim Budget or not. | find that this was treated as an interim Budget in the past also. For instance, | would like

to bring it to the notice of the House that on 11" March, 1996 the general discussion on the interim Budget was
listed in the List of Business. Not only this; there are also several instances when Vote-on-Account was called an
interim Budget. Therefore, calling this a Vote-on-Account or calling this an interim Budget does not really make
much difference.

But that was not the main point which was raised today. The main point which was raised by Shri Somnath
Chatterjee was about the very holding of this Session and this point was also raised in the House by Shri Varkala

Radhakrishnan and some other Members on 30" January, 2004 and the hon. Minister of Parliamentary Affairs had
responded to the points raised by the Members on that day. Shri Somnath Chatterjee has contended that what

commenced on 29" January, 2004 was the first Session of the year. | would like to clarify that there is no mention
of adjournment sine die of the House in the Constitution. As per the provisions of the Constitution, a Session of the
House comes to an end when the House is prorogued. As the House was not prorogued after its adjournment sine

die on 23 December, 2003 this Session can, at best, be treated as the second part of the fourteenth Session of
the Thirteenth Lok Sabha notwithstanding the fact that the calendar year has since changed.

| am giving an illustration; | am giving a precedent regarding the Third Lok Sabha. On 11'" December, 1962 the
House adjourned to meet on 215! January, 1963.

...(Interruptions)
=t wiforera AT @ 37 (1 s off 13€] (zmam)
MR. SPEAKER : That was adjourned:; it was not sine die.
...(Interruptions)
MR. SPEAKER : This was treated as Part-Il of the same Session.
...(Interruptions)

MR. SPEAKER : I may inform the House that in the past also there have been occasions when after adjournment
sine die of the House, the Lok Sabha was re-convened before prorogation.

SHRI SOMNATH CHATTERJEE : That is conceded. It is in the rule book.
SHRI SATYAVRAT CHATURVEDI (KHAJURAHO): Sir, it was the same year. ...(Interruptions)

MR. SPEAKER: | am just making a reference to it. For example, the Eighth Session of the Eighth Lok Sabha was
adjourned sine die on 12t May, 1987, but the House was not prorogued.



...(Interruptions)
SHRI SATYAVRAT CHATURVEDI : It was the same calendar year. ...(Interruptions)

MR. SPEAKER: Am | not expected to give the factual position in other cases also? | can always give the factual
position. But the House was not prorogued and was reconvened after a gap of 75 days on 27th July 1987 as the
second part of the Session. Similarly, the 14! Session of the Eighth Lok Sabha was adjourned sine die on 18t
August 1989, but the House was not prorogued and was reconvened on 11t October, 1989 after a gap of 53 days
as second part of the 14" Session.

...(Interruptions)

MR. SPEAKER: There are several other similar instances also. | have already made a reference to the case when
the House was adjourned and thereafter, though it was reconvened in the next year, it was not treated as the fresh
Session. Therefore, | must make it clear that in this particular case also, this Session can be treated as the second
part of the Winter Session. Since under the provisions a€}.

...(Interruptions)
SHRI SOMNATH CHATTERJEE : Sir, you have to hold that this is not the first Session of the year. ...(Inferruptions)

MR. SPEAKER: After listening to the arguments, | have treated this as the second part of the Winter Session. Since
under the provisions of the sub-clause (a) of clause (2) of article 85 of the Constitution, the power to prorogue the
House vests in the hon. President — please remember that this power is with the hon. President — | am not inclined
to allow any more discussion on the issue and | hold both the points of order out of order.

Now, | call upon the Minister to address his Budget Speech.
...(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, this is an unfortunate day. ...(Interruptions) Sir, | had cited this dictionary,
which is an authority. ...(Interruptions) | highlighted the authority. ...(Interruptions)

aeaE HElgd | HAt off, o g @il
MR. SPEAKER: | have called upon the Finance Minister to address.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | appeal to the Treasury Benches to withdraw all the new year greeting
cards sent to us because it is not a new year and the old year is still continuing. We shall return back all the new
year greetings cards to them. ...(Interruptions)

Ppax ety fiE (FERIsTis, S.0.) @ 3end 7Eiey, 3R AUl &1 A€ ()

TE WHR AR Afaar &t afserat S @ 2 18€] (Zagm)

eaE HEled A off, o g @il

MR. SPEAKER: Nothing else should go on record excepting the speech of the Minister.
(Interruptions)™

MR. SPEAKER: These cross-talks will not go on record. Please sit down.

(Interruptions) &€, *

MR. SPEAKER: Please sit down.

...(Interruptions)

MR. SPEAKER: Shri Ramdas Athawale, please sit down. Certain matters regarding the procedure were raised in
the House, and the ruling has been given on them. Now, it is for the hon. Finance Minister to present his Budget to



the House. So, | would request the hon. Minister to start presenting the Budget to the House.

THE MINISTER OF FINANCE (SHRI JASWANT SINGH): Mr. Speaker Sir, ...(Interruptions) Sir, kindly permit me to
speak ...(Interruptions)

#t IR MTeae : s1egE wWEGy, Uy St 1 ST g g1 AfRYIGE] (erau)

* Not Recorded.
MR. SPEAKER: Please sit down. The entire country is seeing what you are doing. So, please sit down.
...(Interruptions)

SHRI SUNIL KHAN (DURGAPUR): Sir, you are right that the entire country is seeing as to what is being done in the
Parliament! &€; (/nterruptions)

St QT TSASA e Sfl, WUl St HT JAHANT Ugel T AMRY| TS d18 TARA dvie U HNIGE)| (aur) ety St &1 i gger
21 =fav Ia€] (=aur)

MR. SPEAKER: This is not proper. Please sit down.

= I T -3ere oY, weufa St &1 AW Uger B AfRY| SHe a1 srRe avie U HNIA€, (raum) weufy Sft & st ggat
g =Ry 1€, (=aum)

aens wEled SR, oy g FIRNT| oy g A at o WY a1g we &% @ S|
&€ (zaur)
SHRI JASWANT SINGH : Mr. Speaker, Sir, after this very interesting and illuminating overture ...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Speaker Sir, you had said that you would be answering on
the point whether this is the first Session of the Parliament in this year or not. But, you have not answered that
question. Is this the first Session of the Parliament or not?

Sir, you had said that you would answer that question. But, Mr. Speaker Sir, you have not answered that question.

MR. SPEAKER: According to me | have already answered that question. Please sit down. According to me | have
answered it.

Yes, Mr. Finance Minister, you can speak.

SHRI MANI SHANKAR AIYAR : Sir, is this the first Session of the Parliament or not?



